2026:AHC:167159

HIGH COURT OF JUDICATURE AT ALLAHABAD

WRIT - A No. - 3453 of 2023

Banti Kumar
..... Petitioner(s)
Versus
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(Sl. No. 152)

HON'BLE ANISH KUMAR GUPTA, J.

1. Heard Sri Durvesh Kumar, learned counsel for the petitioner and Sri
Anand Mani Tripathi, learned Standing Counsel for the State.

2. Pursuant to the order dated 12.5.2023, instructions have been supplied
by the Chief Medical Officer, Saharanpur on 30.6.2023 which states that
the report of the medical board is annexed in the sealed envelop, though
the report is available but the sameis not on the sealed envelop. The said
report has been verified by the Chief Medical Officer, Saharanpur. Four
member board was constituted for the medical examination of the eyes
of the petitioner. The report of the medical boardisas under:-

o o

"Oighe Aferd 918 gRT UALIUT SR v 92 U T &-

1. off 9 FAR & 4d § S ffohean afeng gt fies 19.10.2022 @t
TAIeIuT g3 o1 frEH I qidl 31 i ¥ 6/12 T4 Sidt i@ i g® 6/18
QI TRAT €. 39 SMYR W SHeh! 3 {the fohar 7T @)

2. ofl §=C! FHR I IUAH die | HAhe g TR I gRT AW e o wo
T4 Yodho HoYRo HUSH ohl AU <l TRT 3R off T=1 HHR <l G: GLHeT0T faAich
02.11.2022 ! Husela Rifshear ufewe g forar man ok forad s@et <t
AT ol 3T 6/12 Td St

1 <l 3 6/9p <LTTT TR &t 3R ITh HATYR W JHfthe feram 7 o
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3. I &k 30.06.2023 ol Ith TMiod Higehl SIS GRT 9t =1 HHR M =
TR e IHeh! Al A1 ol 3fE 6/6p. Td it 37 I gfP 6/6 Uit Tt 21

4. TGN ol Tl @FY T TLeT0T e WX off I FHR bl QAT ATl sl Cornea d
Flap Interface 9ram a1 St fh Lasik Surgery & TTd 97 d ¢

5. ofl 9= $HAR & Ith & Y Y- W Al I=¢1 FAR GRT ST 77 foh gt
ATe fagraR 2022 & 3= H ool o forell Sreudrel | QT ATl ol AR
QT T &g T "

Thus, from the aforesaid report ofthe medical board, it is an admitted case
of the petitioner that the petitioner was unfit during the medical
conducted by the District Medical Board on 19.10.2022 and his right
eye was 6/12 and left eye was 6/9p., therefore, the petitioner was declared
unfit. Thereafter, he has preferred an appeal against the said order of
unfit by the medical board. Thereafter, he was re-examined by the
appellate medical board which has also found the petitioner unfit.
Petitioner himself has admitted before the medical board that after the
said medical test conducted by the medical board, petitioner has
undergone eye surgery to increase his eyes sight. Thereafter on medical
examination by the medica board on 30.6.2023, pursuant to the
direction issued by this Court, his right eye sight was found as 6/6p and
left eye sight was found as 6/6, however, the medical board has observed
that after examining through sleet lamps, the Cornea of both eyes was
found in Flap Interface whichis possible dueto Lasik Surgery and the
petitioner has admitted that he has gone Lasik Surgery in December,
2022.

4. From the perusal of the medical report, it is apparent that there is
no error in the initial medical examination by the District Medica
Examination as well as the appellate medical board, whereby petitioner
was found unfit. The subsequent cure due to the medical intervention
would not make the petitioner entitled to claim the appointment on the
aforesaid post.

5. In such view of the matter, this Court do not found any merit in the
claim of the petitioner that he has now fit, therefore, he should be given
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appointment as there was no illegality in the initial medical examination
conducted against the said recruitment at the relevant time.

6. In such view of the matter, no relief can be granted to the petitioner.
The instant petition is dismissed. The instructions submitted by the
learned Standing Counsel for the State is taken on record.

(Anish Kumar Gupta,J.)
August 10, 2026
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